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The following Act of the Andhra Pradesh
Legislative RAssembly which was reserved
by the Gavernor on the 19th May, 1998
for the consideration and assent of the
President received the assent of the
President on the 13th January,1999and the
said assent is hereby first published on
the29th January,1999 in the Andhra Pradesh
Gazette for general information:-

@ MHO 4 OF 1999.

An Act further to amend the Registration
Act, 1908 in its application to the
State of Andhra Pradash.

' Bé* it enacteé¢ by tha Legxslatzve
nssembly of the State o: Andhra Pradesh :

in the TFiftieth . Year of the Repuhlic
of India as follous.

t of abject and
Received the assent ol the Governer on the 19-5-1998 Far statemen
reasgns please sce the Andhra Pradesh € zetle, Fart 1V-A, Exiraordinary, dt. 3-4-98 at

pages 6, & 7.
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Short title, Y. {l) This BAct ‘may be called the
extent and ' Registration ({Andhra Pradesh Amendme..t)
commence-  Act, 1999. ) '

ment - -

(2) -1t extends to the whole -of the-

State of Angdhra Pradesh.

: {3) It shall come inte foreec on such

? date as the State Government may, by
notification, appoint.

hmendespt of 2. In the Registration ict, 1908 (here=~
section 17, jinafter referred to as the Principal
Central act Act)}, as in force in the State of Andbra
16 of 19pg. Pradesh, in sectieon 17.-

(a) in sub-sectioen (1),-

(i) for eclause (&) the Zfollowving
snall he substituted, namely,-

Y(d) leases of immovable property;“

(ii) after clanse (e) but before the
proviso, the following clauses shall be
inserted, namelv:- '

"{f)} any decree or order or a. ird Or a

copy thereof passed by a civil court, on

"'consent of the defendarts or on.
circumstancial evidence but net opn the

basis of any instrument wihich is

admissible . in evidence under section

Central Act 2 35 of the Indian Stamp Act, 189% such as
of 1849, registered title deed produced by thne
: plaintiff, where such decree or corder or

award purports or operakte to create,

declare, assign, - 1imit, extinguish

whether in present or in future any

right, title or interest whether vested
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or contingent of the value of one
hundred rupes and upwards to or in
irmmovable properxty; and

(g) agreement of sale of immovable
property of the value of one hundred
rupee and upwards;";

(b} in sub-section (2),-

(1) in clause (v) for the words "any
document not in itself creating", the
. words "any document except an acreement
of sale as. mentigned in clause. {(g) of
sub-section (1) not in itself creating”,
shall be substituted;

~-(%i}.-in -clause . {vi), for the words
"any decree or order of -2 Court", the
words "eny decree or order of a Court,
not being a decree or order ar award
fallinc under clause (f) of sub-section
(1)", shall be substituted;

(iii) . the  explanation shall be
omitted.

2, In section 18 of the principal Act,
clause -(c) shail be omitted.

Apendment of

~ section 18.

4, After section 22 of the principal Insertion of
Act, the following section shall be pew section
inserted, namelv: . ’ : 22-A.

"Documents 22-a(1) The State Govern-
registration of |ment may, by notifica-~
which is ’ tion 1in the official
agvnosed ta Gazette, declare that
Public oolicy. | the registration of any
document or class of.
documents is opoosed to public policy.
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{2) Notwithstanding anything containes
in this act, the registering qffzcer
.5hall refuse to register any document to
which a notification issued under
sub-section (1) is applicable.".

Amendment of 5. In section 28 of the principal act,

_section 28. for the expressien "clauses (aj, (b),

(c), (d) and (e) of section'l7 sub-section
"{2)", the expression "clauses (a}, (b},
(c), (4}, (e}, (f), end (g) of section
17, sub-section (2)", and for +the
expression “clauvses (a), {(b), (c) and
{cc}" the expression "clauses (a), (b)
and (c")“ shall be sunstituted.

Apendment of6. In section 50 of the principal act,

section 50 in snb—sect:.on {1), Zor the ekpression
"clavses (2), (b}, (¢) andéd (d) of
secticn 17", the -expression  "clauses.
{(a), (), {e), (4), (e), (£) &=d (g) of
sectisan, 17", shall bhe substitutad,

Inserrion of 7. Afzer section'lﬁo of the principal
new secrion Act, <he following section snall be

80-A: inse-:ed, namelv:-
"Recovery- 80-2 . (1) MNotwithstané-
of deficit ing anything contained
registration . | .in section 80, if zlter

fees, the registration of
. docur=nt, it is <found
that the fee pavzble
under +this Aect in zrelation to <hat
document has not been paid or has been
insufZficiently paid, such fee or the
«‘deficit in the fee paid, as -the case may
be, neay, on a certificate of the
registering officer be recovered ZIrom
the person. who presented such docunent
for registration under section 32, as an
arrear of a land revenue,
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_  Provided " that 'me such certiface
shall be grznted unlesc due inguiry

made -and such person. is given an
opporzunity of being near:i; :

Provided further that no such enguiry
shall be commenced aite- ithe ‘expiry of
such period, after +he date of the
registration of the docuzent, as may "be
prescribed,

(2) The certificate of the
registering officer uncder sub-section
{1) * shall, . subject to “appeal under
sub-section (3), be final and shall not
be "called in question in any court or
before any authority.

{3) Any person accrieved by a
certificate of the reyistering officer
under sub-section (1) mar appeal to the
Registrar if it is a’'cerzificate of the
Sub-Registrar, or to the Inspector-General
of Registration iIf it is a certificate
of the Registrar. All such appeals shall
be preferreé within such zime- and shall
be heard’ and disposed of in such manner,
as may be prescribed.

.{4} The Government or =he Inspector-
Generzl of Registration and Stamps may
write ofi the irrecoverable arrears of
deficit registration fee subject to such
conditions as may ‘be prescribed.”.

G. BAAVANI PRASAD,
'$ecretary tc Government,
Legislative Affzirs & Justice,
Law Depar-tment,

~
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STATEMENT OF OBJECTS AND REASONS

.

Section 17 of the Registration act, 1908 specifies- the
document: wnich are compulsorily registerable and section 18
of the said Act lays down certain documents Zfor which
registraticn is optional. Generally the public execute such
opticnally registerable documents either on white paper or .
on a stamp  paper of nominal value and do not opt for
registration of such documents, since they are ndt
compulsorily registerable and thereby they tend to evade
payment o 3roper stamp duty resulting in loss of. stamp
revenue to Government., Thus the provisions for optional
registration in respect of certain documents is being taken
advantage oi to evade payment of srtamp duty.

Further in some districts in the State most of the
purchasers of immovable property are evading payment of
stamp dutv by avoiding registration and resorting to filling
of declaratory suits. The vendors, in collusion with the
vendees, never contest the suits hut readily give their
consent for passing decrees in favour of the purchasers.
Accordingly, on the basic of the consent given by the
vendors, cecrees are passed Dby the courts declaring the
title of %Iz purchasers on the suit property. The parties
are fillinc :these decrees before the authorities cencerned
and getting the mutation of the property efiected in their
names. Thus ownership i1s changed without payment of stamp
duty causing heavy loss of revenue. )

To curb this evil, Government have decided teo bring such
consent dec-zes passed by a civil court, agreements of sale
of immovable preoperty of the value of one hundred rupees and
above and leases of immovable property for periods less
than ene year alse, within the purview of section 17 of the
said Act by suitably amending the said Act.

1t is aiseo decided to insert a pew section 22-3 so as to
empower the Government ta notify the regiscraktion of such
document or class of documents as opposed to public pelicy
and to rejec:t their recistration.
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instruments which are not duly stamped, are dealt with
in chapter IV of the Indian Stamp Act, 1B%9 (Central Act II
of 1859). Section 4B of the s5aid Act provides for the
recovery of duties payable under that Act, ,as arrears of
land revenue. Under the said Act, as and when the Cpllector
or any person appointed as a collector comes to know that a
document has not been duly stamped, proceedings will be
"initiated by him for the recovery of the deficit in stamp
duty. But there is no similar preovision in the Registration
Act, 1908 {Central Act XVI of 190B}, to collect the deficit
in the registration fee in such cases.- It has, therefore,
been decided to empower the registering officer te. recover
the deficit registraticn fees and also empower the Govern-
ment or the Inspector General of Registration and 5tamps to
write off the irrecoverable arrears of deficit registration
fee as prescribed in the rules to provide for the recovery
of the unpaid or deficit registration fee where the fee has
not been paid or insufficiently paid in respect of any
document by suitably amending the Registration hét, 1808 in
its application to the State of Andhra Pradesh.

The Bill seeks to give effect to the above decisions.

T. NEVENDER GOUD,
Minister. for Revenue,Relief and
Rehabilitation.

J.1530/



" The follow:.ng Act, of the. Andhrn Pradaah
Lagislat:.ve Assembly 'which: was rasarved
by the Governor on' the 15th April, 1999
for the consideration and assent. of the-
President, on the le_t_ June, 1999'and the
said assent i3 hereby- first published on
the lst July, 1999 in the Andhra Pradesh
aazette for goneral :Ln:omatlon.

© ACT 'o. ‘16 orasss.

AN ACT. "FURTAER TO ANERD THE mzsmﬂoﬁ' '
ACT, 19498 Iw ITS APPLICATION TO THE
STATE QP ANDERA PRADESH,

‘Be it - enacted by the Lengl&tiVe-

Assembly ‘of -the Stakte of Andhra Pradesh

in the ~Fiftiath dar of the R
of Ind:_a as follmra:w- : epublic

Received the assent of the Governor on § 15-4-1999. For stalement of objecls anu"
reasons please s¢c the Andhra Pradesh G szette, Part IV-A, Exraordinary, dt. 27-11-1598
al page 5.

[125]
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Short title, (1) .[‘h:.s Act may be . called th.
extent and Reglstratmn (Andhra Pradesh Second Amenc
ComMente™  ment) Act, 1999:- o
ment. . J

(2) It extends to the whole of <he
State of Andhra Pradesh.

- . (3) It shall be deemed to have comt
- into - force with "effect - from the. - 3"5‘1
- ﬁecember, 1998

Amendment of ~ .3 ip’ the Rega.stratmn Act, 1908

section 2. .i in force im  the Stateof- Andhra Pradesl
Central Act . (hereinafter referred to as the. ‘principa’
16 of 1808:aer), in. sub-section (2) of section 2|
C " after.  the words--."includes a ‘portion o
: book", .the words "and the - znformatz.c:

- . : storage:. dev:.ces like floppy disk, harc

7 .disk, compact dlsk“ shall. be added._

/Amendment of 3. In. sec:t:.on 16 of the pr:-nc:.pal Act
section 16. £or sub-section (1), .the follow;\.ng shal.
IR -be subst:l.tuted, na.mely'- '

- "The Staee Government shall provide for
the office of every Reglstermg Officer the
- books and zlso the information processinc -
. and ‘storage deéevices like comnuter and
scanners along with the software preserihec
by the: Inspector. General, . from: time- t¢
".t:.me necessary for purpose - ‘of this Act L
Amendment of . 4. In section 51 of tne pr:an:.Lpal Act,
section 51. in sub=-section (1}, in. the : ppeninc
' portion, for the words ‘"The' .following
' books" the words "The-following books and
the information storage devices as.speci-
fied in sub-section (1} of the sect:.on pi-
. shall be substz.tuted. '

‘Amendment of 5. In _sectz.on 61 of the'_priﬁeipai
" section 61. Act, after sub-section (1), the following
proviso shall br =ddad. namely:-



127

"Provided thnat the copyving of the
-items rei~red to above may be done using
electronic devices like scanner.”.

6, After part-XI of the principal Act asertion of
the following Part-XI-A.shall be inserteé, .ct-XI-A;
namely:- ’

'PBRT —.XIL. - A.

| mxsm:ou OF DOCUMENTS BY. MEANS OF
. - - ' ELRCTRONIC DEVICES '
féﬁ:plicatipn '?O-A Th:l.s part shall apply to
of this part the areas only. in- Trespect
‘of which a notification is -issued by the

'Government of Andhra Pradesh under. aectlon
.70-B. : .

._DD_...ument.s‘ . ‘-'fU_—B'-”(l‘)" 'flie _Government of _'

scanned by Andhra Pradesh mav. by noti-
“electronic-| :fication, - in the official.
devices.in [ ~Gazette, direct that in any
areas noti-'| ‘office as - -may be specified .
fied by the | -therein, the procsss o regis-
' Geyernment. | tration of any category oY

" categories of Aocuments may bde completed
and copying.done with the nelp of the
-elect.roru.c devices like computers, scan-
ners and the. Compact = disks and copies
preserved on. such de.v:.ces and 1r-et-."-z.em:d

when requ:l.red . :

(2) Rotwithstanding anything contained
in this Act or any other Law for the tine
being in force, a copy of any documentc
registered and scanned using the electronic
devices and certified or attested by the
Registering - Officer .in-charge of =tz
office shall also be received in evidenzse
of any transaction as is described in
the said document.
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: Saving' 70-c. Nothing in this part shall
_ apply.-

(i) to any document which in the opinion
of Registering Officer is not- in a
condition fit to be processed by medns
of electronic devices; .

(ii) in the case of unforeseen even-
tuality like break down of the computerized
-system of registration: :

i Provided that the Registering Officer
"shall record- the reasons 1in writing
therefor: -?;- ' . )

' Provided . furtHdr that the Registering
Officer shall’ ensure ‘that the data and
‘images of the dociments registered during
-the period of non-application of this
‘part, due to a breakdown of the computerized-
.system,  are.duly incorpeorated into the
computer system, after the same is restored,
" in the manner prescribed by the. Inspec-
tor General -of Registration.. -

-Amepdment of - 7, In Zection 89 of the Principal Act,’

Section 89. after the words “shall file the copy in’

' . his Book No. 1" wherever they occur, the
words "or get scanned" shall be added.

. Repeal of . . B. ‘I.’he Reg:.stratlon {Andhra 'Pradesli
.. Ordinance Amendment):- .Ordinance, . :1998 is hereby -
10 of 1998+ repealad. T ' o :

G. BHAVANI PRASAD,
Secretary to Government,
" Legislative Affairs & Justice,
Law Department.
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STATEMENT QF OBJECTS AND REASONS

In eorder to save delay in the process of registrations
and supply of documents to the persons; who present the same
for registration in the Sub-Registrar Offices, the Commissioner
and Inspector General of Registration and Stamps propased to
introduce computerisation project in the Sub-Registrar Offices
to be notified by the Govermment. As theré are no adeguate
provisions in the Registration Act, the Gavernment have
after taking into consideration the proposals aof Commissioner
and Inspector General of Registration and Stamps decided to
am=nd the Registration Ackt, 1%08, suitably by incorporating
a new chapter for this purpose..

This Bill seeks ko give effect to the above decision.
T. DEVENDER GOUD,

Minister for Revenue,
Relief and Rehabilitation,
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